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'1 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUTI'A BENCH 

No. 0K350/550/2015 	 Date of order: 2.11.2017 

Present: 	Hon'ble Ms. Manjula Das, Administrative Member 

PRIYA LAL ROY 
S/o Late Nanda Lal Roy 
R/o Vivekfiagar, 
(Khsudirámhagar), 
Kaugachi No. 1, 
Jagaddal, 
Pin — 743127. 

.APPLICANT 

VERSUS 

I. the Union of India, 
Service through the Secretaiy, 
Ministry of Communi&atio'ns & 
Information ecftdiT, 
Oak Bhawaim 
SamsadMa?g, 
New Delhi - 1100.11. 

•:  
The 5v."Accou6ts0fficer (Pension) 
K6lkata Airpdktoftihg D1 

v1 

i5ii1 ( 

Ko1kat700ô2-C -'4, 
7: 

Thdth?Superintendedt, ' 
kolkata Airp6Sorf{g.Divijon-ç 
Kolkata —'7 10028. 

I 	 - 	 -- 

The Head RecorcFofficef; 
Kolkata Airpoh Softing Division  
Kolkata - 700028. - 

.RESPONDENTS 

For the applicant 

For the respondents 

Mr.P.S.Das, counsel 

Ms.D Nag counsel 

0 R b E R (ORAL) 

Mrs. Manjula Das, Judicial Member 

Being aggrieved for non-releasing of gratuity the applicant approached 

this Tribunal with the following reliefs 

a) 	An order be passed directing the respondents and/or each of them 
and/or their men, servants, agents assigns and representatives, to 
release the gratuity of the applicant with immediate effect; 
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b) 	Anorder be paéed' dfrecting the respondents and/or each of them 
and/or their men, servants, agents, assigns and representatives to 

7 

	

	give interest @ 18% per annum on the amount due as gratuity. 
from the date of retirement of the applicant; 
An order be passed calling upon the respondents and/or each of 
them. Their servants, agents or assigns to certify and send up to 
this Hon'ble Tribunal all the records of the instant case so that 
after perusing the same necessary relief as prayed for could be 
passed;' 
Necessary order as'to costs; 

è) 	Such further order or order be made and/or direction or directiofls 
be given as to this Hon'ble Court may deem fit and proper. 

2 	Heard Tvlr.P.S.Das, Id. Counsel appearing for the applicant and 

Ms.D.Nag, Id. Counsel appearing for the respondents. 

3. 	The issue before me to decide is to whether the applicant is entitled to 

the gratuity amount. IA Counsel for the applicant submits that the applicant 

was an employee under the department in the Group 'C' jiost and retired as 

I-' 
MTS Group 'C' on 28.2.2015'Aftêr retiietherit"he got his retirement benefits 

except the amount of gtatuity.At was submitted bytth,e Id. Counsel for the 

applicant that the aDpllant that 	pihrsua?dAr the gratuity. to the 

b USr%-1 ..±.\ 
respondent authorities but Ithe res ondent"ttthorities-did not disburse the 

gratuity as the criminal prS&i* 	tion 498? IPC was pending 

before the Learned Judicia1'1vIagiirate' 5th CouRT at BarrAckpore against the 
/ 	 V 

applicant. It was furthç submitted by the ldCo{irel that although the 
rr'. HH 

criminal proceeding was pending again the.4pplicant, the applicant was 
- - 

acquitted vide order dated 221IT2046inC"ôR 442/95 arising out of I 

123/20 16. As such due to acquittal there is no proceeding either disciplinary 

or criminal, pending before the Court against the applicant and the applicant is 

entitled to gratuity being retired on 28.2.2015. 

4. 	On the other hand Ms. D.Nag, Id. Counsel for the respondents admitted 

that the 'applicant was acquitted vide order dated 22.11.2016. However, the 

said order was delivered to the respondent authorities a little late and the 

respondent authorities got the order on 26.10.2017. As such there was some 

delay for releasing, the gratuity amount. Ld. Counsel has no objection for 

making the payment of gratuity. 
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I have he ard•• the id. Counsel for both sides and perused the as 

• 	well asthbjUdgthent dated 22.11.2016 passed in GR 442/95 arising 
	oft 

No 123/2016. F'rom the certified copy of the judgment of the 

proceedings it reveals that the certified copy was issued to the a 	on 

8.12.2016 which contdins the acquittal order of the applicant. The copy the 

order of Court was submitted before the respondent authorities on 26.1 207 

which is also admitted to by the ld. Counsel for the applicant. 

6. 	As per Rule 50 of CCS (Pension) Rules, 1972 a Government 
	

it is 

entitled for pension/gratuity on retirement/death on attaining eligi 
	

The 

applicant r&ired long back in 2015. Rule 69 of the Pension Rules 97Q 

provides that - 

"1(c) No gratuity shall be 	 Goyernment servant until the 

conclusion of the depa 11Zrtm 	or judiciaF;pro'dedings and issue of final 
.ordrsiheeon?f.Q. 

iKtTh7t. 
e 

It is admitted fadt thaftRereisja t9$'A\ 
: 

belore the appropriate'criminal Court forchich,I 
( 	-;&'• 

position to clear the gratuity tamount to the\apph 

C
QL 

judgment dated 2'~.11.2016-4C4ppJ_arsJthtth 

arrived by the criminal 6o2rt "hy'acquitting the a 
\ \. •1 

, 	 . 

there is no hurdle of the dparinntto.?releasethe 

7 	As such the OA is allowed.Noc e~t/ 

(MANJULA DAS) 
JUDICIAL MEMBER 
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